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(2024) 02 MEG CK 0063
Meghalaya High Court At Shillong
Case No: Criminal Petition No. 31 Of 2018

Dhruba Sharma APPELLANT
Vs

Superintendent Of Central

Bureau Of Investigation (ACB), RESPONDENT

Shillong

Date of Decision: Feb. 27, 2024

Hon'ble Judges: W. Diengdoh, ]

Bench: Single Bench

Advocate: G.C. Marboh, K.Ch. Gautam, K. Gurung, Dr. N. Mozika

Judgement

W. Diengdoh, |

Ms. K. Gurung, learned counsel for the respondent has sought for accommodation
on the ground that the learned DSGI is not prepared to argue the matter today. Ms.
G.C. Marboh, learned counsel for the petitioner has no objection to the prayer
made.

It needs to be mentioned herein that this matter has been posted from time to time
on the prayer of one or the other party seeking adjournment. Being a very long
pending matter, it is incumbent upon the parties to ensure that the matter is
disposed of at the earliest.

This being the case, though the prayer for adjournment is allowed, there will be no
further adjournment henceforth. If any parties seek adjournment, cost will be
imposed.

Accordingly, list this matter after 3(three) weeks.



	(2024) 02 MEG CK 0063
	Meghalaya High Court At Shillong
	Judgement


